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This is an appeal filed by the Assessee against the order of the Ld. CIT(A)-2,
Chandigarh dt. 21/11/2019.

2. The Ld. Counsel for the Assessee furnished an application for withdrawal
of this appeal stating therein as under:
Subject: Withdrawal of case of M/s Punjab Acids-Chem Private Limited,

Chandigarh Appeal No. 14/CHANDI/2020 for the A.Y. 2015-16 fixed for hearing on
04/11/2020

Hon'ble Sir,

With reference to the above appeal, fixed for hearing before the Hon'ble Bench
on 04.11.2020, it is hereby requested that the appellant company had filed an
application in respect of the said appeal under Vivad Se Vishwas Scheme and its
application has also been accepted by the Principal Commissioner of Income
Tax, Chandigarh -2 by issuing Form-3(Copy Attached).

So, you are hereby requested to kindly consider my application for withdrawal of
the said appeal and oblige.



3.

Thanking you

Yours faithfully,

Sd/-

(C.A. Yogesh Monga)
Counsel of the Assessee

During the course of hearing the Ld. Counsel for the Assessee submitted

that since the assessee has availed the immunity scheme i.e; Vivad Se Vishwas

and the Income Tax Department has since issued Form 3 bearing
Certificate No. 409185660210720, in response to the application filed by the

assessee, under section 5(1) of the Direct Tax Vivad se Vishwas Act, 2020,

therefore the appeal of the assessee may be allowed to be withdrawn.

4, The Ld. DR did not object if appeal of the assessee is dismissed as
withdrawn.
5. In view of the above the appeal of the assessee is dismissed as withdrawn.
6. In the result, appeal of the assessee is dismissed.

(Order pronounced in the open Court on 04/11/2020)
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